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THE SALES PROMOTION EMPLOY-
YEES (CONDITIONS OF SERVICE)
AMENDMENT BILL, 1979,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND L1ABCUR
(SHRI RAVINDRA VARMA): Sir, I
beg to move for leave to introduce a
Bill to amend the Sales Promotion
Employees (Conditions of Service)
Act, 1976.

The Question was put and the motion
was adopted

SHRI RAVINDRA VARMA: Sir, 1
introduce the Bill.

—

THE WORKING JOURNALISTS AND
OTHER NEWSPAPERS EMPLOYEES
(CONDITIONS OF SERVICE) AND
MISCELLANEOUS PROVISIONS
(AMNED‘MENT) BILL, 1973
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); Sir,
I beg to move—
“That the Bill further to amend
the Working Journalists and Other
Newspaper Employees (Conditions
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of Service) and Miscellaneous Pro-
visions Act, 1955, as passed by the

Lok Sabha, be taken into considera-
tion.”

Sir, the Bill seeks to replace the
Working Journalists and other News-
paper Employees (Conditions of Ser-
vice) and Miscellaneous Provisions
(Amendment) Ordinance, 1979, pro-
mulgated on the 31s¢ January, 1979, Ag
the House is aware, two statutory
Wage Boards, one for non-journalist
newspaper employees and the other
for the working journalists were set
up by the Central Government on the
11th June, 1975 and the 6th February,
1976 respectively for revising the rates
of wages of newspaper employees. The
two Wage Boards had a common
Chairman, Shri D. G. Palekar, a re-
tired Judge of the Supreme Court and
iwo common independent members,
viz. Shri Bhagwati and Shri R. C. Dutt,
Each of the Wage Boardg also includegd
two representatives of employers and
employees. The Wage Boards on
non-~journalists and working journa-
lists started working in 1975 and 1976
respectively and submitted interim re-
ports on the 16th June 1976 and 12th
October, 1976 respectively. Immedi-
ately after the present Government
took over, we took action on the inte-
rim reports and notified interim rates
of Wageg for non-journalists and wor-
king journalists on the 1st of April,
1977. Some of the newspaper mana-
gements challenged the interim wage
rates in various High Courtg on the
ground that they were excessive and
would have adverse affect on the
newspaper industry. They also con-
tended that the independent members
were not really independent and the
Wage Boardg were not, therefore, pro-
perly constituted. Later, in Decem-~
ber 1977, the representatives of the
newspaper employers on the Wage
Boards wrote to the Government that
they were withdrawing from the
Wage Boards under instructiong from
the Indian and Eastern Newspaper
Society and the Indian Languages
Newspaper Association which had
nominated them. These two organi-



